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NOTIFICATION

No. H. 12018/99/2010-LJD, the 29th October, 2010. The following Act of the Mizoram Legislative
Assembly, which received the assent of the Governor of Mizoram is hereby published for general information.

The Mizoram Public Demands Recovery (Amendment) Act, 2010
(Act No. 15 of 2010)

(Received the assent of the Governor of Mizoram on 18.10.2010)

AN

ACT

To amend the Mizoram Public Demands Recovery Act, 2001 (Act No. 11 of 2001) (hereinafter
referred to as the Principal Act).

It is enacted by the Legislative of the State of Mizoram in the Sixty first year of the Republic of
India as follows :-

1)  Short title, (1) This Act may be called the Mizoram Public Demands Recovery (Amendment)
     and Commencement Act, 2010.

(2) It shall come into force from the date of its publication in the Mizoram Gazette.

2)  Amendment of (1) In section 1, the heading shall be substituted by “SHORT TITLE, EXTENT,
     Section 1 of the COMMENCEMENT AND APPLICATION”.
     Principal Act

(2) After Section 1(3), the following sub-section shall be added, namely :-

“(4) The provisions of this Act shall apply subject to the provisions of the
Recovery of Debts Due to Banks and Financial Institution Act, 1993, wherever
so applicable”.

3)  Amendment of (1) In section 2(e), the words “and Sub Divisional Magistrates and Subordinate
Section 2 of the Officers dealing in the Revenue matter” shall stand deleted.

  Principal Act
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(2) Clause (h) of section 2 of the Principal Act shall be substituted by the
following, namely :-

“(h) ‘Public demand’ means any arrear or money payable or due to the
Government, or to any Scheduled Bank or financial institution approved by
the Reserve Bank of India, and includes any money recoverable as arrear of
land revenue by any law in force or by any lawful and valid agreement with
the Government of such Banks or financial institution.”

4)  Amendment of Section 31(1) of the Principal Act, shall be substituted by the following, namely :-
     Section 31 of the
     Principal Act “31 (1) An appeal from any original order made by a Certificate Officer

shall lie to the respective Collector or Deputy Commissioner of the area, if
presented within thirty days from the date of order appealed against, excluding
the time taken for obtaining the copy of such order”.

Sd/-
P. Chakraborty,

Commissioner/Secretary Govt. of Mizoram.
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NOTIFICATION

No.H.12018/99/2010-LJD  the 10th July, 2018. The following Act is hereby published for general
information.

The Mizoram Public Demands Recovery (Amendment) Act, 2018
(Act No. 7 of 2018)

(Received the assent of the Governor of Mizoram on the 29th June, 2018)

THE MIZORAM PUBLIC DEMANDS RECOVERY (AMENDMENT)
ACT, 2018

AN
ACT

further to amend to Mizoram Public Demands Recovery Act, 2001 (Act No. 11 of 2001)

Be it enacted in the Legislative Assembly of Mizoram in the Sixty-Ninth Year of the
Republic of India as follows, namely :-

1. Short title and commencement:- (1) This Act shall be called the Mizoram Public Demands
Recovery (Amendment) Act, 2018.

(2) It shall have the like extent as the Principal Act.

(3) It shall come into force on the date of publication in the
Official Gazette.

2. Amendment of section 14:- Section 14 of the Principal Act shall be substituted by the
following, namely :-
“14. MODE OF EXECUTION - Subject to such conditions
and limitations as may be prescribed, a Certificate Officer may
order execution of a certificate-
(a) by an order directing recovery of debt in instalments as
indicated below :-
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Sl.No. AMOUNT OF DEBT UNDER MODE OF RECOVERY
CERTIFICATE

1 Rs.1.00 to Rs. 50,000.00 In lumpsum or in not more than 2 monthly instalment
2 Rs. 50,001.00 to Rs. 1,00,000.00 In lumpsum or in not more than 3 monthly instalment
3 Rs. 1,00,001.00 to Rs. 5,00,000.00 In lumpsum or in not more than 6 monthly instalment
4 Rs. 5,00,001.00 to Rs. 10,00,000.00 In lumpsum or in not more than 10 monthly instalment
5 Rs. 10,00,001.00 to Rs. 20,00,000.00 In lumpsum or in not more than 15 monthly instalment
6 Rs. 20.00,001.00 to Rs. 50,00,000.00 In lumpsum or in not more than 20 monthly instalment
7 Rs. 50,00,001.00 to Rs. 1 crore Inlumpsum or in not more than 25 monthly instalment
8 More than 1 crore Inlumpsum or in not more than 30 monthly instalment

(b) by attachment and sale, if necessary, of any property
or in the case of immovable property including the property
created in the name of relatives and friends where proof is
there that the loan money used was for acquiring that property
by sale without previous attachment, or
(c) by arresting the Certificate-debtor and detaining him in
the civil prison, or
(d) by way of the methods mentioned in  sub-clauses (a),
(b) and (c).

3. Amendment  of  section  48  :- Section 48 of the Principal Act shall be substituted by the
following, namely :-
“48. Act to have overriding effect:
The provisions of this Act shall have effect notwithstanding
anything inconsistent therewith in any Act or any other law
made by the State Legislature for the time being in force or in
an instrument having effect by virtue of any such law other
than this Act”.

Secretary,
Law & Judicial Department,

Govt. of Mizoram.
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